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! our Report of the study group and state-
meat of the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu): Madam, I lay on the Table
a copy each (in English and Hindi) of the
following: —

(i) Report of the Study Tour of
Study Group of the Committee on its
visit to Agra during August, 1990.

(ii) Statement showing action taken
fay Government on the recommendations
contained in Chapters I, II and III and
final replies in respect of Chapter V of
Fortieth Report (Eighth Lok Sabha) on
Reservations for and employment of
Scheduled Castes and Scheduled Tribes
in Bharat Heavy Electricals Limited
(Hyderabad and Hardvvar Unit).

(iii) Statement showing action taken
by Government on the recommendations
contained in Chapters I, II and III and
final replies in respect of Chapter V of
Forty-first Report (Eighth Lok Sabha)
-on Socio-economic conditions of Sche-
duled Castes and Scheduled Tribes in
the Union Territory of Andaman and
Nicobar Islands.

(iv) Statement showing action taken
by Government on the recommendations
contained in Chapters I, II and III and
final replies in respect of Chapter V of
Forty-fourth Report on Socio-economic
conditions of Scheduled Castes and
Scheduled Tribes in the Union Territory
of Lakshadweep.

(v) Statement showing action taken
by Government on the recommendations
contained in Chapter I, II and III and
final replies in respect of Chapter V of
Forty-fifth Report on Reservations for
and employment of Scheduled Castes
and Scheduled Tribes in Bank of Baroda
and credit facilities provided by the
Bank to Scheduled Castes and Sche-
duled Tribes.
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The Indian Ports (Amendment) Bill 1990

THE MINISTER OF SURFACE
TRANSPORT (SHRI K. P. UNNI-
KRISHNAN) Madam, I beg to move

for leave to introduce a Bill further
to amend the Indian Ports Act, 1908.

The question was put avd the
motion was adopted.

SHRI K. p- UNNIKRISHNAN:
Madam, I introduce the Bill.

THE DEPUTY CHAIRMAN: Now,
further discussion on the Prasar
Bharati Bill. ...
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SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Madam Deputy Chair-
person, I am thankful to you that you
have given me an opportunity
(Interruptions)

THE DEPUTY CHAIRMAN: Not
now. When the Minister gives the
statement, I will allow it. Please sit
down. When the Minister comes with
a statement, I will allow it. At the
moment, we are taking up the Prasar
Bharati Bill. Shri Rajni Ranjan Sahu
to speak.

PRASAR BHARATI (BROADCAST-
ING CORPORATION OF INDIA) BILL,
1990—(Contd.)

SHRI RAJNI RANJAN SAHU
(Bihar): Madam, 1 am thankful to
you for giving me this opportunity to
speak on such an important Bill,
namely, the Prasar Bharati Bill, 1990.
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[Shri Rajni Ranjan Sahu]

Madam, had you not been there yes-
terday, the Government would have
bulldozed this Bill without any dis-
cussion. Once again, I express my
hearty thanks to you.

The way in which the Government
is rushing through this Bill to fulfil
its election promise gives rise to several
doubts in the minds of the people. I would
like to say with all the emphasis at
my command, that the country is pay-
ing a heavy price, so much so that
several people have been killed only
yesterday in Patna due to the lack of
imagination and  perception on the
part of this Government.

A  minority Government which has
been supported by only 17 per cent
of the electorate has no right to play
with the lives of the people nor it
has the right to destroy the entire
fabric of the electronic media. The
very approach shows that their much-
trumpeted promise of autonomy in
their election manifesto is phoney and
fradulent. I do not want to go into
any controversy and I do not want to
allege, but the worst offender in this
game is no less a person than the
Prime Minister himself.

It is well known that the Govern-
ment has not given due consideration
to the reports of several committees
and to the findings of the study group
set up earlier. It is needless to em-
phasise the importance of the electro-
nic media in the coming Century. We
should not take it lightly. Today, the
country is passing through a grave
crisis. The caste war is a gift of this
Government. We are getting weak
every day and our border is being
threatened with war. I would like to
know from the hon. Minister and my
friends here, at this juncture, is it
desirable to hand over such an im-

portant instrument, the electronic
media, to a few people?
Madam, we are not opposed to

autonomy. We  have  reiterated it
several times, right from 1948. Out
great leader, Pandit Jawaharlal
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Nehru, advocated autonomy in the
Constituent Assembly on 15th March,
1948. We have also said in our mani-
festo_

SHRIMATI MARGARET ALVA
(Karnataka); Madam, who 1is piloting
the Bill?

THE DEPUTY CHAIRMAN; Mr.
Unnikrishnan is  taking notes. Mr.
Minister, please take notes.

Mr. Upendra, the Minister of Infor-
mation and Broadcasting, has gone
to the Lok Sabha.  He has got some
work. He will come back in half-an-
hour. Mr. Unnikrishnan is here.

SHRI RAJNI RANJAN SAHU; It
does not matter. Mr. Unnikrishnan is
there.

As 1 said, we are for functional
autonomy. We are for functional
autonomy for the 28,000 workers emp-
loyed in the electronic media, but not
such type of autonomy which is being
proposed and argued through this
Bill. There is total confusion and I
can say that the Government's stra
tegy is to perpetuate its baneful con-
trol over this powerful weapon.

In this connection, I would like to
draw  your attention to clause 23
where the word 'direction' has been
used. This is a clear indication of the
Government's  strategy. 1 am  thank-
ful to our learned friend, Mr. N. E.
Balaram, who pointed out about this
in his speech. Balaramji is a very
learned person and a freedom fighter.
I would urge upon him to rise to the
occasion, to rise above the petty bind-
ings, and ask the Government not to
pass this Bill in a hurry. This Bill
should not be passed in a hurry and
huff.

Autonomy is an ideal concept. But
the ideal is just like the horizon which
you can see but cannot reach. Very
rightly, our learned colleague, Kapil
Vermaji said that there is no country
in the world where there is  full auto-
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nomy. I do not know how this Gov-
ernment perceives it. I do not know
what is its perception of autonomy.
On the one hand they are talking of auto-
nomy and on the other we find that the
official media is being used by the two
Central Cabinet Ministers for propagating
civil war which is a cognisable offence.
This Government does not have rudimen-
tary respect for the law of the land and it
is using the electronic media for subver-
sion and disruption. The country has not
forgotten the blatant misuse of electronic
media which the Janata Dal did in their
earlier incarnation of the Janata Party.
They were the worst offenders in order to
minimise the autonomy and professiona-
lism.

I was hearing our friend Mathur Saheb.
He had all praise for Shri Advani, the
then Minister for Information, but it is he
who shamelessly and blatantly used the
official media to launch a campaign of
vilification, character assassination and
calumny against the late Prime Minister
Indiraji. The House and the country is
aware of this. This Government has come
riding on the crest of high promises for
providing right to information and it is
established that in search to inform people,
sovereignty of Parliament is lost. The
Government in usual hypocrasy has not
talked about it.

The print media which accounts for
much larger question of information is
still in the hands of private people who
are not accountable to anyone. I would
like to know from the hon. Minister
whether he has got any idea in his mind,
or what is his perception about this print
media which in recent years has taken-
over the making and unmaking of the
Government.

Madam, again I would like to reiterate
that in this Bill there is nothing for the em-
ployees working there. This Bill has not
said a word about the autonomy to right
from the DG to the employees. On the
other hand, lock stock and barrel have
been transferred in the hands of a few.
So, neither the Parliament nor the people
have been taken into confidence. If all
this is being transferred, the National
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Front Government is deceiving the peo-
ple. On the one hand they are talking of
the workers participation and on the other
they are appointing two representatives
from the employees in the Board with-
out any right to vote. The Director Gene-
rals of AIR and Doordarshan are ex-
officio members who will be working as
clerks in the Board.

I would like to draw your attention to
clause 4. Look at the manner in which
the Chairman and other Governors shall
be appointed by the President of India on
the recommendation of the Committee con-
sisting of three members, that is, Chairman
of the Council of States, that is the Vice
President of India, the Chairman Press
Council and a nominee of the Govern-
ment. I have a serious objection to this
particular appointment of the nominee, by
the Government. In place of that I sug-
gest that the committee Should be expan-
ded. It should have five, six or seven mem-
bers and the Lok Sabha Speaker or the
Lok Pal should be its members.

Again the provision of his removal from
the office is also highly misleading, that is,
he can be removed only by the President
of India on the ground of misbehaviour
and the misbehaviour will be considered
only when the Supreme Court indicts
him. It is highly preposterous that the
President can only suspend him on the
order of the Supreme Court.

In the end, Madam, the Bill does not
mention anywhere about giving any auto-
nomy either to Akashvani or Doordar-
shan. There is no provision for giving
greater freedom to those people who have
worked all their lives to make Akashvani
and Doordarshan successful.

With these words, Madam, I oppose this
Bill and propose that the Bill may be
sent to a Select Committee. Thank you

THE DEPUTY CHAIRMAN; Profes-
sor Thakur. I must announce that at
1.30 we will ask the Minister to reply. I
have before me now, 10 Members. So I
would request you to please stick to the
ten-minute time. Otherwise, some Mem-
bers may not get a chance to speak. So,
please be kind to them.
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PROF. CHANDRESH P. THAKUR
(Bihar): Thank you, Madam. I appreciate
your concern. To begin with, let me put
on record my protest that a part of the
agreement last night also envisaged that the
Minister will be here and listen to the
debate.

THE DEPUTY CHAIRMAN: He is
coming. He has sent a letter. He has
some work....

PROF. CHANDRESH P. THAKUR;
There is a indifferent replacement who
is not listening very carefully, it shows
that the Minister is not serious about it.

SHRI M. A. BABY (Kerala): Madam,
this is casting an aspersion. This is very
unfair

THE MINISTER OF SURFACE TRA-
NSPORT (SHRI K. P. UNNIKRISH-
NAN); My colleague had o rush to the
other House on urgent work. It has hap-
pened all the time and, I am sure the
Member is experienced enough to under
stand these things.

THE DEPUTY CHAIRMAN; And, sec-
ondly, sometimes some people don't look
serious, but they are very serious. That
Mr. Unnikrishnan keeps his smile on his
face doesn't mean he is not serious. He
is a very serious person.

PROF. CHANDRESH P. THAKUR;
I accept your assurance on his behalf, Ma-
clam. We hope that it will be reflected in
the reply of the Minister.

Madam, while we are discussing this
Bill we appreciate that any country and the
citizens of that country need access to
entertainment,  information, news and
views, facts and their analysis and all these
in relation to past, present as well as
something in recent future. We are inte-
rested in the domestic components of the
news and views as well as the international
components. Now, all this has to be re-
lated to the national milieu We have
certain national concerns, we have certain
international concerns, and all these con-
cerns haves emerged or thus grow in the
context of our cultural, social and histori-
cal setting
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There is no doubt that we have grown a
lot over the last four decades. It is a rich
country, but it can be richer. At the social
plane we have certain cohesiveness, but
there are certain problems which bring
pressure and exert not so healthy an in-
fluence on our social fabric. Now, inter-
nationally also we want to raise our voice,
we want to be listened to, we want to
bring about a certain degree of sanity,

peace and universal brotherhood in the

comity of nations. For all these, both for
domestic and international  interaction,
we need a vehicle to transmit our message

with effectiveness.

[The Vicie-Chairman (Shri M. A. Baby
in the Chair]

Mr.  Vice-Chairman, the electronic
media constitutes a very powerful tool in
this regard. Its capability is growing
with every additional forward step in the
technological  field. Its cmtrearch its

penetration, its capacity to influence
individual and group thought processes
are phenomenal. Now we want a demo-
cratic consolidation, we want secular
strength and we want egalitarian forces
to consolidate in this country. In all
these, the media can be an aid. It can
be a source of cohesive consolidation, it
can strengthen the richness of our national

life and it can keep the country together.

In this context, Mr. Vice-Chairman,
you know that the media is not indepen-
dent so far as the world setting is con-
cerned. The power substantially rests
with certain international communities in
the international media network. The
flow of information and the processing- of
information are riot necessarily equitous
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across the nations. It is in that context
that a new information order was promot-
ed as a concept, with a certain number
of countries—India included—and we
know the fate of that. Similarly in any
domestic context, if there is a rebellion,
if there is a threat t, established Gov-
ernments, the first target is the media
installation.

The point I am trying to make is, both
in the international context and the
domestic context, the vitality the strength
and the capability of the media consti-
tute a very critical link. Now, the Gov-
ernment has taken an initiative. 1 wel-
come the initiative, but the fact remains
that this is a minority Government, it is
a divided Government at that, and it is
a confused Government so far as the
policy initiative in the basic area is con-
cerned.

Much has been talked about the mani-
festo. When reference comes to the
manifesto, where did the idea get first
conceived? Mr, Vice-Chairman, there is
always a problem, with all respect to my
colleagues, of presumption on paternity
versus the fact of maternity. Whether
Rajiv Gandhi has the paternity of the
idea through the Congress Party mani-
festo or the ellegitimate claimers of
paternity of the idea from the other
group, is a matter of opinion. But the
'fact that Mr. Upendra happens to be a
Member of the Rajya Sabha is a reality.
Politically he got delivered in the Rajya
Sabha and has hsd his upbringing in the
Rajya Sabha. It shows that the mater-
nity of this Bill is established in the
sense that Rajya Sabha, wholly and sole-
ly, has a lot do so far as the fostering
of the idea and the further evolution of
trie steps at the Government level are
concerned. In that context I would like
to submit that much of this controversy
that is going on, as to why the Concress
Party has changed its stand in the Rajya
Sabha, is hogwash.

After all, what is the very concept of
the second House? Do you expect the
Rajya Sabha to endorse, by voice vote, on
the first point, whatever has been done in
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the Lok Sabha? So, this controversy is
baseless. The basic strength of the Rajya
Sabha is that it gives a second look, and
a somewhat dispassionate look, at that
and, if there are certain lapses, as our
colleague, Shri Salve, mentioned, if you
take all the amendments in the Lok Sabha
accepted by the Government So generous
ly—apparent generosity accepted—was a
kind of political trading and, in the pro-
cess, the whole structure of the Bill has
been put to jeopardy.

Mr. Vice-Chairman, I would like to
say here that a series of objectives have
been identified and in order for the objec-
tives to be able to be met, there is a need
that the basic Structure should be subser-
vient to that. It must help the organiza-
tion to work in that direction.

Now let us come to the objectives them-
selves. One of the principal objectives is
to promote autonomy. Sir, you do not
promote autonomy by token gestures. Un-
less there is a Substantive step towards
autonomy and this substativeness s
carried forward with a credibility so far as
the effectiveness is concerned, it will re-
main only a token thing. And for that,
Mr. Vice-Chairman, does the Government
still retain with the executive, on balance,
a larger power to influence the function-
ing of the Corporation or not? Where is
the funding coming from? Primarily, the
funding is coming from grants-in-aid or
loans or whatever it is. In that context,
the good old saying is, one who pays for
the piper calls for the tune. If there is
to be autonomy, there should have been
some provision for the corpus fund to
develop over a period of time.

Mr. Vice-Chairman, there is a provision
that it will undertake advertisements.
Advertisement is a revenue earning pro-
position. Now, you can control the lime
for advertisement but the agencies, whe-
ther it is the producers or the idea-men—
domestic and international—if they pay for
that, can influence the whole sociallife.
There is a great risk that if it is an open-
ended use of advertisements, then even
multinationals can come in and they can
put through their products and their ideas
to the disadvantage of the national orga-
nization.
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THE VICE-CHAIRMAN (SHRI M.
A. BABY); Please conclude.
PROF. CHANDRESH P. THAKUR:

Mr. Vice-Chairman, 1 thought 1 haven't
still begun.

THE VICE-CHAIRMAN (SHRI M.
A. BABY); You are encroaching upon
the time of Dr. Ratnakar Pandey
(Interruptions) ... It is not fair for a
Professor to encroach upon the time of a
Doctor.

PROF. CHANDRESH P. THAKUR:
He is a Principal, Sir.
(Interruptions).. .
S5 W W %3¢ w197 (IA
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PROF. CHANDRESH P. THAKUR:
Time or not, Professors are used to being
listened.

Mr. Chairman, if you look at the basic
structure, then, there is a provision for
the Board, there is a provision for the
Boradcasting Council and the Parliamen-
tary Committee. Together they are
supposed to promote the objectives,
among other objectives the autonomy of
media.

But look at the composition and
method provided for it, of the power of
"the executive to influence all the bodies.
1 need not go into those details. Salveji
put forward all those points in a very
lucid way. But, if you take the Broad-
casting Council in particular, it has the
right to look at the complaint, but
what happens finally is that it emerges
as a toothless body, it has no power
to direct that these complaints should
be redressed to the advantage of the
; aggrieved party or to the satisfaction of
an independent party. Similarly there is
the Parliamentary Committee. We ap-
preciate that for the first time a provi-
sion has been made in a particular con-
text for the Parliamentary Committee
to be there.

.. .First, about the composition itself, 1
submit, Mr. Vice-Chairman, as 1 said,
the idea belongs to Rajya Sabha. Mr.
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Upendra was born and raised politically
there. So, Rajya Sabha should have 15
Members rather than the Lok Sabha.
In the Finance Bill they have interest.
They do a great deal, go into it a
great deal. Rajya Sabha, by its very
nature, is the House of elders. Perhaps
people have more time to reflect. They
can take an overview of that, an inclu-
sive view of that. So, more represen-
tation should come to Rajya Sabha so
far as this Board is concerned because
it is an intellectual exercise.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): With that suggestion,
you may conclude.

PROF. CHANDRESH P. THAKUR:
You look at the problem of the national
media. It requires a reflective capability,
it requires intellectual wisdom, and not
the pressure of the heat of the consti-
tuency. We have our constituency. Our
constituency is not one local unit. And
then we are not overwhelmed by
(financial issues.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): Now please conclude.
Your time is over now.

PROF. CHANDRESH P. THAKUR: -
So, I would reeuest, through you, the
Minister. Okay, Mr. Vice-Chairman.

I would like to submit that within
the broad structure, the Bill is still
loaded in favour of the executive, num-
ber one. Number two, Parliament has
a role. It is just a token item. It has
no power, no effective way to influence
the working of that. So far as the
Broadcasting Council is concerned, it
has been provided for. But it has no
powers again. It is again a toothless
one.

So, in conclusion, Mr. Vice-Chairman,
I would like to say that the initiative
is welcome. The idea is well taken. But
it is a borrowed idea, and it lacks the
. courage to go the whole hog in terms
of bringing in substantive autonomy in
the working . of the media.
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THE VICE-CHAIRMAN (SHRI
M. A. BABY): Please concude,

PROF. CHANDRESH P. THAKUR:
So far as the Broadcasting Board is
concerned, it is dominated by the
executive through the powers of nomi-
nation, through the, powers to further
change or supersede the body.

Then the Broadcasting Council re
quires further power to direct the appro-
priate body, particularly the Executive
Director to process those complaints to
the satisfaction of all.

Similarly, the Parliamentary Com-
mittee should have much more oppor-
tunity to look into the working of
Corporation.

In that context, in the amendment we
have suggested that to take the country
into confidence the Council should
arrange to prepare a theme paper on
the broadcasting scene in  retrospect
once in two years and also give a pros-
pective view of the content and the
direction in which all these activities
will be directed.

Mr. Vice-Chairman, the objectives are
wide ranging and all-inclusive. Whether
they are effectively likely to be met or
not depends on the financial package
behind it. And in view of the fact that
the financial package is coming prima-
rily or almost entirely from the Go-
vernment, the Corporation is going to
be hamstrung. So, from that point of
view, Mr. Vice-Chairman, I would like
to submit that the Government should
look atitin a more serious way.

On the objectives part, two minor
points, Mr. Vice-Chairman, and 1 would
have done.

Number one, it talks about women
and weaker sections of the society. I
have heard our woman colleague quite
often complaining that there should be
no condescending attitude towards
women. We should think of the possibi-
lity that this Corporation will create
opportunities for the richer potenial of
tile women-folk to be broughtto the
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best use of the national and social and
cultural life of the country rather than
simply saying, "uplift of women."
Uplift of what? Of all the downtrodden.
They will always be at the receiving
end of a condescending attitude. We
should grow out of that. Similarly, it
talks about evils like untouchability. The
greatest evil today engulfing the coun-
try, which is likely to tear us apart in
the years and decades ahead with its
venom is casteism and communalism
that has been unleashed. There should
have been specific mention that the
entire media activities will be directed
towards fighting against this new Avtar
of the old evil ie. casteism and com-
munalism, which is being, unfortunately
promoted for political expediency con-
siderations . by the powers currently
having influence on the working of the
media.

In the end, I would like to say that
we retain interest in the functional auto-
nomy of the Corporation. We had our-
selves announced that in our election
manifesto and some of our colleagues
talked about that. We would like to
offer our constmctive cooperation in
making its objectives effective, but only
when they come out clean with an open
mind rather than with a kind of a
conceited way of doing things where
there is still executive control and it
tries to give a camouflaged message
that we are promoting autonomy. As
proof of Government's sincerity about
it more power should be given to the
Parliamentary Committee, to the Broad-
casting Council and the funding arran-
gement should be allowed in Such a way
that the corpus fund over a period
develops, which will take care at least
of a substantial part of the cost of
running the Corporation. Advertisements
are allowed, but they should not be
allowed to become a kind of open-
ended opportunities through which
multi-national and external agencies in-
creasingly influence our national life and
policies.

So far as its different bodies are con-
cerned, membership of that should be
confined to Indian citizens. Otherwise
there 1is risk that external agencies Jn-
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[Prof, Chandresh P. Thakur]

terested in destabilising India will take
charge and begin to influence this power-
ful instrument to our disadvantage.

With these words, I would like to
retain our healthy criticism and opposi-
tion to the provisions of the Bill to
fulfil those objectives. With this in view
we have moved a series of amendments.
Our primary amendment is looking to
the critical gaps in the Bill, the Govern-
ment may accept that this Bill be sent
to the Select Committee for a consi-
dered second thought on it and so that
it can come out with recommendations
which can help in effectively promoting
the objectives of the Government for
having useful, worthwhile and autono-
mous media which will serve the na-
tional, social and cultural objectives,
which we cherish, to be promoted in
a better way.

THE VICE-CHAIRMAN (SHRI
M. A. BABY): 1 would just like to
remind the Members that as per the
decision yesterday, at 1 ¢ 30 the Minister
has to reply. So, we have to be very
restrained in taking time. For example,
Prof. Thakur has taken seven minutes
more than his allotted time. I do not
mind it because he has been making
only relevant points, but the point is
that other Speakers will have to reduce
their time. I think Shri Masodkar will
set an example on that. Shri Masodkar.

SHRI BHASKAR ANNAJI MASOD-
KAR (Maharashtra): Thank you. Really
speaking I was not intending to partici-
pate in the debate. But with a view
to show how many confusions are there,
we have sample-surveyed provisions of
the Bill and have given certain amend-
ments.

The first question is—and which
the House should seriously debate upon—
what type of autonomy the Govern-
ment wants to confer through this par-
ticular Bill? You know the concept of
autonomy has the widest possible hori-
zon—right from the Governmental auto-
nomy to creating a super-power within
the structure of our Constitution. What
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type of autonomy are we intending to
build? This Bill is totally inadequate
to answer this question. As you are
aware—are my learned  colleagues
have already referred to it—the stand
of the Cbngress had been right from
the days of Pt. Nehru that we are for
functional autonomy.  Functional auto
nomy in the Government's own view is
a concept which this Government should
have considered and appreciated. =~ Now,
what is happening to this autonomy?
Is the Government wanting to create
one more power within the structure
of our Constitution? Let me pose this
question to the House. Information and
Broadcasting is an important wing of
the democratic Government. Are  you
going to sever this wing from the Go-
vernmental structure? What is going to
happen and which particular  inter-
action would be there? Has this Govern-
ment or the particular department which
has moved this particular Bill  taken
care of the views of the Defence? I
am really happy that Ramanna Ji is
here. What is the view of the Defence
sensitivity on this? This is a  sensitive
area where comes the broadcasting,
where comes what you call the Door-
darshan. Having they taken the views
of the Defence Ministry as well of the
External ~ Affairs Ministry? Have they
taken the views of the Home Ministry?
Are they not aware of the threats we
are facing in Kashmir and also in Pun-
jab as well as in Assam and on other
frontiers? Here, on the floor of this
(House we have heard the statements
that the security of our Doordarshan
and radio installations is in danger in
Kashmir. There is an open threat to
it. What is there to protect these
in

this Bill? Tomorrow, we put our seal
on this Bill and make it a law, but
who is going to protect these installa-
tions? Is there any mechanism provided
in this Bill? Or is it that just in the
name of the manifesto, we are going to
do some novel experiment? I do not
know your personal views, Mr. Vice-
Chairman, but politically we are passing"
through a phase which is very very
sensitive.  This country, as I said in
my speech, has been pushed to the

brink of war on the one hand and ac-
tually a caste war is raging for a few
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weeks.  Therefore, there is a duty on
this House, notwithstanding the objec-
tion that in the other House it had
received a unanimous support to be
cautions. A very very high responsibility
is there on this House as the House
of the Elders to ever pause and ponder.
Let us pause and ponder as to what
* We are doing? Are we throwing away
information and broadcasting in the
hands of a few bureaucrats, a few
academicians and a few elites? How the
Government of India will protect  if
there is an outrageous assault by the
terrorists? Have we got the opinion of
the Defence at least? You are aware
that with the advancement of technology
we are having satellites. I read the
Bill that transfers properties to  this
Broadcasting  Corporation. Now, what is
going to happen to our satellites? Is
the Government going fo control or is
the Corporation going to control? These
are fundamental issues which have not
appeared to the mind of the Govern-
ment. In ugly haste—I am using this
word—the Government has rushed
through a particular type of measure
and even friends on that side are doubt-
ing a very very serious effort to ask
this House to pause and ponder. This
is the function of this House. We are
the Council of States. Mr. Vice-Chair-
man, let me remind Hon'ble Members
of this House what are the interests of
the several States of Indian federation?
There has been a demand by the States
to have a second channel. Is any of
their interests protected in this Bill?
These arc the very people, when the
other side was ruling here, who were
coming out with the plea for protecting
interests of the States on the TV. What
type of interests does it protect? There
is no representation to the State; who
will protect the interests of the States?
It is one thing — and I again repeat—
that when Informaion and Broadcasting
is a Governmental function, it is exposed
to review by this House and by the
other House. Now we are diluting our
democrjacy by bringing forward this
measure.

THE VICE-CHAIRMAN (SHRI
M A. BABY): Are you categorically
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demanding that the second channel

should be given to the States?

SHRI BHASKAR ANNAJI MASOD-
KAR: I am saying that no thought has
been given to this aspect in the Bill
The question of giving the second chan-
nel is a policy matter. You have
rightly posed it but that policy will be
decided now by whom after this Bill
becomes a law? Let wus have an
answer from the Government. Now, a
Corporation will decide giving a channel
even to the Municipality. It will run
counter to the policy of the State; the
national policy of cohesion, unity, inte-
grity amongst the people will be affect-
ed. T find at several places very loose
wording has been used and I will come
to it and to the structure of the Bill.
Why 1 am saying this is because, firstly,
there is no concept of autonomy -clearly
brought out by the Bill, Secondly, the
Government is giving away its power
|cif regulating information and broad-
casting. It is a power and you cannot
give it away only on the ground that
it was abused. If it was abused, you-
have used it. You are there as a

Government. You wuse it properly. It
is no ground that only because it was
abused, you will not exercise this power;
otherwise don't reign, don't have the
Government. You must walk out as a
Government. This is a method of
giving away the governmental functions
in favour of some few elites. You can
chocse your elites. There are several
bureaucrats who do this function. But
I personally feel, whatever may be the
view of the parties my party also in-
cluded—that this is a very, very sensi
tiva matter to surrender governmental
power. Also this touches on our culture
This touches on our unity. This touches
our people and I am afraid we are
making a hotch-potch bureaucratic organ

like this. We are creating a chaos in
the information and broadcasting system
of this country. I would suggest that
the amendments Which are moved by
this party should be referred to a
Select Committee. This should be wel-
comed by the Government and the
suggestion should be accepted in good
grace so that a second thought can be
given. Itis possible that the Select
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Committee may come up with better
model and ideas. It will immunise the
system from what they call abuse of
power, abuse of the governmental power.
Otherwise you know all our powers will
have to he shed. If this is the only
gimmd which was made by some of
the speakers. .. . (time bell rings) ... 1
will need some more time.

THE VICE-CHAIRMAN (SHRI
M. A. BABY); If other speakers agree
to this. You have made relevant points

SHRI BHASKAR ANNAJI MASOD.
KAR: 1T do not know whether they are
relevant or not but I am sure that my
mind is with the subject. I want to im-
press upon this House that kindly don't
take it lightly. Don't take it in a par-
tisan way. Don't take it as a challenge
only because the Congress did not do
it and you want to do it. That is not
the spirit in which you can run the
Government You must run it with cer-
tai:i. objectives, with certain purposes and
your objec.ives must be clear ana with-
out any confusion and that is what is
lacking in the present policy. A few
samples, as [ said, are explicit and 1
have given it in my amendments. Some
of the amendments moved by Prof.
Thakur. 1 have already endorsed but I
will point out and urge upon the Go-
vernment and the hon. Minister who Is
here certain things and [ am certain
that he will take note of them. If the
House turns to Clause 4, appointment
of Chairman and other Members, an
administrative Committee is being
constituted.

THE VICE-CHAIRMAN (SHRI
M. A. BABY); The Minister can take
note of your points provided Madam
Alva does not distract his attention.

SHRI BHASKAR ANNAJI MASOD-
KAR: I am absolutely sure that he will
not be distracted by Mrs. Alva.

Sir, a very serious thing is happening
if Clause 4 goes as it is and if the
Government intends that it should go
like that. The Vice-President of India
is being dragged into question. See the
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position of the Vice-President of India
in Clause 4. Are we going to make
the office of the Vice-President of India,
a debatable office, a disputable office?
I am asking myself, What are we doing?
The Chairman of the Council of States,
who is the Vice-President of India shall
be the Chairman of the Committee.
Now he is our Chairman but his view
is not final. Now the recommendations
of this Committee will go for the ap-
proval of the President It is possible
that though the Vice-President heads this
Committee, the President may turn it out.
Is it the function of the Vice-President?
What is the motive behind Clause 4? Do you
want internecine war between the President
and the Vice-President of this  country?
You are well aware and as you have
rightly pointed out when the word "Presi-
dent" is used, the consultations, the
recommendations of this Committee will
be routed through the Ministry. So the
Vice-Presiden't view and the view of this
Committee will again go to the Cabinet
and thereafter it will reach the President.
I personally feel that this is a denigration
of the Office of the Vice-President.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh); Will you kindly yield?

SHRI BHASKAR ANNAJI MASOD-
KAR); I can yield but he is not permit-
ting me.

THE VICE-CHAIRMAN (SHRI M. A.
BABY); Yielding or not yielding is the
right of the Member. The Chair does not
come into the picture.

SHRT BHASKAR ANNAJI MASOD-
KAR: I have no objection.

SHRI RAJ MOHAN GANDHI; 1t is
implicit in the Bill that the recommenda-
tions of this three-man Committee will be
binding on the Government. Secondly,
the Chairman of the Press Council is
also selected by a Committee of three in
which the Chairman of the Rajva Sabha
and the Speaker of the Lok Sabha are
also there. So just to remind the House,
there is that precedent also.

SHRI BHASKAR ANNAJI MASOD-
KAR; I would have been happy if sorae-
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thing like that was there but there is noth-
ing of that kind. Even the Committee's
recommendations are not final. Even
these three members can fight among them-
selves. Your Vice-President and othei
two members can fight for the purpose of
selection. Please open the bill. This is
what is happening. Some catchy idea
is being put in the form of statute and
pushed in this House to give it a form say-
ing that here is your autonomy and go
on saying that we are giving something
progressive. Are we really progressive
or are we Kkilling our institution? As 1
said, we are diluting our democracy, the
very vital wing of the Government to pro-
ject itself through information and broad-
casting. This is the first. Then, secondly,
we are diluting the Constitutional offices.
Similarly, in one provision, I want to point
out to the House, the Supreme Court has
been dragged in for the purpose of finding
out misbehaviour, Let us assume that ac-
cording to the Supreme Court, some mis-
behaviour has been committed, will that
decision be final? Will that person have
not right of challenging it in the lower
court? So again you are dragging the
Supreme Court machinery into dispute.
What is happening to the Vice-President
will also happen to the Supreme Court.
There is no finality. At least the Gov-
ernment should consider to give finality,
in clause 4 in a view of the Vice-Presi-
dont's office. It should be binding on the
Government. Let us accept it but the
Government will have to consider it.

THE VICE-CHAIRMAN (SHRI M.A.
BABY): You have taken fifteen minutes.

SHRI BHASKAR ANNAIl MASOD-
KAR: 1 will take two more minutes. 1
will just mention only points and leave it
at that. There are several provisions
which do require a second look. Clause
7 is one of them. So also Clauses 13
and 14. 1 want the hon. Minister and
hon. Member, Mr. Rajmohan Gandhi to
kindly see the wording in ClauSe 12 and
see the potential dangers in the structure
of this particular wing. It merely says,
'The Corporation shall in the discharge
of its functions be guided"... the words
are 'be guided!, it is not bound. Are you
Satisfied with this wording—in the hands
Of strangers who axe not part of any de-
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mocratic set-up, who are not answerable
to Parliament? Are you satisfied? What
will happen to the objectives of the Gov-
ernment? I am taking a very small illust-
ration—family planning—and if this is the
objective of this Government, the Corpo-
ration says, no. What is going to hap-
pen? Are you going to open second
or have a new Doordarshan or a radio
programme? Are you going to buy time?
You are not simply visualising what are
the complications you are introducing. It
is the function of the Broadcasting Minis-
try to broadcast what are the governmental
policies because we are a welfare Society,
we are a welfare State, Our policies
must go to the people. Now the words
are: "inform, educate and entertain the
public". Is it the governmental function
to entertain the public. I did not give the
amendment but I would very much like
the Government to expand upon these
words in section 12 by saying, "public at
large as well strive to inculcate the spirit
of unity and equality amongst the people".
This is the essence of this country. There
is what you call Indian culture and that
culture does not recognise division on the
bases of caste, it does not recognise the
division by creed. Where is the scope
for that particular culture? So. Sir, 1
am sorry and I would like to say, the
Bill does not satisfy my inquisitive mind.
There are So many lacunae, so many pit-
falls, so many drawbacks. There has
not been a mature thinking behind the
provisions of this BMI1 and therefore I
would very much like the Government to
have a little thought and call everybody
together. If that is not possible, refer
it to a larger body, what you call the
Select Committee of this House. That is
the function of this House. Don't object
to that. I was surmised. Sir—I am
making it a special mention to you—that
TV and radio made it a first point that
Congress is opposing this Bill and the
Ministry is very well behind this news.
What they are scoring? I am happy that
Coneress has rather stopped to ponder. I
am happy about it. The Government
should welcome this. This is the func-
tion of this House' T am again saying
it. That is why, Rajya Sabha or the
Council of States was conceived by the
constitutional method.
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With these words, I again urge upon
the Government to welcome the resolution
which seeks the reference to the Committee
of the House for a larger consideration.
It will take the views of the public and
also of departments like defence, I am
again saying you have not given thought

to the defence and security.

SHRI K.P. UNNIKRISHNAN: Sir, I am
sure, the hon. Member for whom I have
great respect, knows that whenever a Bill is
introduced, it is always circulated for
opinions of most of the Ministries and
their views are always taken into consi-

deration.

SHRI BHASKAR ANNAJI MASOD-
KAR: It must be so when the Minister
says this was so. I had not been a Minis-
ter. He has been a Minister. I must
accept what he says. But what [ find,
Mr. Minister, with due respect to this
Government, we read many stories that
there are division among the Cabinet on
various issues. So I am making a point that
if it is not done, have the views of the
experts what are the implications from the
security angle, from the angle of the

internal peace and public order.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Now please conclude.

SHRI BHASKAR ANNAJI MASOD-
KAR; 1 have already concluded. 1 am

just adding to it. So my conclusion is,
thank you.

Mo GAHT TOIY  (IFAL W39)
WA Iqarareye off, 79 g 5T
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THE VICE-CHAIRMAN (SHRI M. A.
BABY); With that relevant point you
can conclude r.cw.
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SHRI DINESHBHAI TRIVEDI (Guja-
rat): Mr. Vice-Chairman, I would like
to say a word on one very important
point which the honourable Ratnakarji
made. 'While 1 welcome this Bill, 1
associate myself with one point made by
him and that is about commercial adver-
tisements. I am very much concerned
about that aspect. I welcome this Bill
wholeheartedly, if some provisions are
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not made by which we can control ad-
vertisements, commercial advertisements,
I am afraid, it will go into their hands,
as has been mentioned by Ratnakarji. To
give you an example,...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Please don't give examples. Now
I am calling the next speaker.

SHRI VITHALBHAI M. PATEE
(Gujarat); Mr. Vice-Chairman, Sir, even
if my party would not have opposed this
Bill, I would have certainly opposed this
because, after going through the Bill, ]
am convinced that there is no autonomy
for the people working in the Doordarshan
itself or in the Akashvani itself. Forget
about the word "autonomy". ~ What will
be the fate of this structure? ~ That is
also not being spelt out properly in  this
Bill.

Sir, Doordarshan has a number of
functions, not merely to telecast news.
They have to show and they are showing
film's, serials, telefilms, artistic and
cultural  programmes, etc. So many
things they are telecasting. At present,
there is a Director-General for Doordar-
shan and also a Director-General for
AIR. Then there are some Additional
DOS. There are about ten Controllers
of Programmes who are dealing with
different subjects. All of them today
are woking without any interference ex-
cept from the Ministry or the Depart-
ment. No other people are interfering
with their working. Only if the Minis-
ter and the Department stopped interfering
with their working, Doordarshan and AIR
will get better autonomy than what is
contained in this Bill. Today, there
is only one boss, that is, the Director-
General. But now you are forcing 15
more bosses on the media. Instead of
decentralising, you are centralising the
whole Doordarshan.

Sir, I want to know from the Ministei
what would be the actual functions ot
this Board. Will they interfere with the
day-to-day working of the Doordarshan?
Will they see the films? Will they see the
serials?  Will they see the telefilms?
What are they going to do?  If they are



271 The Prasar Bharati
[Shri Vithalbhai M. Patel]

not going to interfere with the day-to-clay
functioning and if they are only to See
to the administrative work, then it is
not necessary at all to have this Corpora-
tion.

In this connection, 1 would like to tell
you one thing. For the last nine months,
I have been watching very carefully the
news that is telecast, both the Parliament
news and the general news. Previously,
the news items which were telecast, the
headlines which were in the bulletin, we
used to find in the newspapers of the
following day. But, today, a number of
things are missing from the Doordarshan
bulletins which we find in the morning
newspapers. Why is it so? It is be-
cause they are being censored. Those
who are covering the news will never
think of twisting the news, never think of
not telecasting the news. This has been
done by some other people, not by the
journalists themselves because the journa-
lists will hand over the copy and they
do not know what happens afterwards in
the Doordarshan. So, my point is that
it is being censored.

In the Bill also, the Minister has kept
some scope for interference. Clause 23
is here in the Bill under which, whenever
they want, they can interfere. This
clause is absolutely not necessary. If
you want to give autonomy then do not
interfere in the day-to-day working of the
Doordarshan.  This clause should be
omitted.

By this Bill, Sir, the Sword of Damo-
cles is hanging over the heads of the
Doordarshan staff, how a member of
this Board will function. The way the
Government hurriedly wanted to pass
this Bill—yesterday I was watching this—
shows that they are interested to put their
own men among these 15 people, so that
at least for six years they can control the
Doordarshan. Otherwise why do you
hurry? Let it be debated. Let the
people also have their say. So this Bill
is confusing, absolutely confusing and it
seems it is a fraud not only on the persons
working in the Doordarshan but it is a
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fraud on the country also—by declaring
'we are fulfillng the promises, we are
giving the autonomy'. What autonomy
are you giving? By keeping clause 23
and other clauses what type of autonomy
are you giving to the Doordarshan? There
is no autonomy to the Doordarshan.

A number of things they have kept
which will be framed in the Rules. God
knows what type of rules they are going
to make! I strongly demand that the
Minister must put all the Rules framed
on the Table of the House, because, we
want to know what type of rules you are
framing. There may be rules which are
contrary to the aim of this Bill. So what-
ever rules are framed under the different
clauses, they should be placed on the
Table of the House and should be debated
also, so that the people must know what
type of Rules they have framed.

Today what is happening? A lot of
things are going on against the Mandal
Commission, and very little is being tele-
cast in news bulletins. If this is so,
if there is censorship.. .(Time Bell rings)

Let the people know. No 'Focus' has
also been arranged.

Then. 1 come to the last point. There
was a Nawab and there was a king. A
war was going on between the Nawab
and the king.

AR A AT 7 qar fF S EaeT
T ¥ AE FATFLREIAAT Far 27
A T TR, WEAME,

9 =T F AT & AdS! 98 fAwear 2,
FAE HIFIT AT EAT F FeorT g #T
FATE o

sfere) waar Saw (ar fdfe )
av. zeEalfaE WiiELT AT gewmmr fma
THH ®1E SAAATE Al ) awar | FEr
=7 A &1 2 fF gad ewerieme § aa0
T 27 o TAWaT &1 AT =, T
Y= T ATl e 00, T 38 8
FTUFET T FAYT B Y ZTEET Al
T g afer g FE Eef
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wEaa & AT 9T UEd TN &
fipgr % T1% TTAT E1T, T 99 FT TEqE
¥ O T F Fod I OF qOFE FA
gt 41 ST At & A g e g
ST THY TAST R 3 AT A
T |

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Prithvijit Singh—Not here.
Shri V. M. Jadhav.

SHRI VITHALRAO MODHAVRAO
JADHAV (Mabharashtra): Mr. Vice-Chair-
man, Sir, I would like to oppose this Bill
and 1 would like to support the stand
taken by our hon. Deputy Leader, Mr.
N. K. P. Salve. Sir, I do not understand
what they want to do. Is it Prasar Bharati
or Prachar Bharati? After passing this
Bill on 30th August, 1990, in the Lok
Sabha, they have brought it here. It is not
necessary that the same stand should be
taken by the Rajya Sabha as was taken
in Lok sabha, as my senior friends have
already pointed out.

The present Government says that they
wantto give autonomy to the audio-
visual media. Autonomy to whom? Auto-
nomy for whom? Whose autonomy  are
they going to bring about? I do not under-
stand it. As my friend has stated, ie-
garding the appointment of Chairman
and other Members, they have said in
Section 4 that the Chairman and other
members except the ex-officio member,
the nominated members and the elected
members except the ex-officio member.
President of India on the recommendation
of a committee consisting of... Who is
going to recommend these members to
the President of India? It is the Govern-
ment. It is the Cabinet or the Prime
Minister. It means that they are going to
recommend all the members of their choice
to the President of India. It means that
it is the autonomy of their choice and
not the autonomy of the people., I remem-
ber a story of Akbar and Birbal. I will
tell you in Hindi.

frEw X wFax & Fu B S
A% § | wEA A v A I A
FFAT 21 WX FgrgeT 1 T ATED
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4 @ aFar 3 daw T w0 fF
& qgr feamar g i S0 Jaaw
& | WreEe F F91 tean % FreeT 9oy
0tz @ femr #1iT II qHrqi
Ay el =ia 1 | I9F A9 I
gar< fear fF gt T avae fawe ger
& gl f@TE, @aE 1 A AR
| ATAT AFA T ATL ATHT AT A
WA 7 | g fa drege o oarmng o
Fal &9 &gl ar % &7 47575 # )
7z &fad f & &1 v agr asar F fag
i@ §F agl 7 fEe FEarg, g
fFar § 1 Arzvmg T W< 2ar fy
qgl T AR A% GHE TT T #
ATRME T TOT PR ;T AT & S ag v
¥ E1A1 T W@ A R gE 9% auEe
fawer &, @= fwer & w9F A
#@T 7 7@t wTH @aFe fasrm Ar
rEmg § Tar fw

It is cowdung and nothing else. So, this
is the autonomy of confusion. It is not
their own confusion. It is the confusipn
of the people also. They want to confuse
the entire people of this country.

ot maw fagrd Mrwday (weg wgw) ¢
W] AF T ATRFH AT E 8 ! W
e & R 3w F /W F90F a9
g

SHRI VITHALRAO MADHAVRAO
JADHAV: They want to try to make
fools of the people.

SHRI T. A. MOHAMMED SAQHY
(Tamil Nadu): There are Congress people
in the other House also.

THE VICE-CHAIRMAN (SHRI MA.
BABY): Please don't interrupt. Let the
Member speak.

SHRI VITHALRAO MODHAVRAO
JADHAV: People will teach you a les-
son at the proper time.

(The Deputy Chairman in the Chair)

SHRI T. A. MOHAMMED SAQHY: 1
do not know whether Congress has one
parliamentary party or two parliamentary
parties.
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SHRI VITHALRAO MADHAVRAO
JADHAV: I want to tell the hon. Mem-
ber that they cannot make a fool of all
the people all the time. You can befool
them for some time. That is what you
are doing.

THE DEPUTY CHAIRMAN: Please
don't have any arguments. The Minister
will reply on behalf of everybody. Let
him make his point.

SHRI VITHALRAO MADHAVRAO
JADHAV: Madam, as Prof. Willbert
Canon has said, it is the society which
colours, shapes and favours the mass media
from time to time. The society exercises
the control over mass media in many
ways. Control through legislation is only
one dimension of it. The granting of the
institutional ~autonomy alone will not
effect a sea-change in the very approach
of the mass India in India.

Madam, in August, 1977, B.G. Verghese
Committee was appointed whose 405-pages
report was submitted on 19th March, 1978.
Madam, the Group suggested that the
Complaint Board should comprise of per-
sons selected by the Chief Justice of
India. The Board would deal with the
complaints from the public relating to the
charges of unjust or unfair treatment in-
cluding unwarranted invasion of privacy,
and must report any such grievances. The
Board of the Trustee is specially responsi-
ble to the House of the People, the Lok
Sabha. {Time bell rings) Madam, time is
very less. I have started just two minutes
earlier.

THE DEPUTY CHAIRMAN: But I
have many other people.

SHRI VITHALRAO MADHAVRAO
JADHAV: Ten minutes are given for one
person. I have not taken...

THE DEPUTY CHAIRMAN: I am not
saying anything. It is the Party's time. It
should be divided accordingly. I have no
obiection if you speak, 'x' speaks or 'y'
speaks.

SHRI VITHALRAO MADHAVRAO
JADHAV: Another thing is that in the
same Bill, under Section 13, a Parliamen-
tary Committee has also been declared
1 do not understand the role' of a Joint
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Parliamentary Committee. Here, the Board
is there and the Parliamentary Committee
is also there. But the role of these two
bodies has not been stated properly.
Madam, this TV network credit goes to
Madam Indira Gandhi and Mr. Rajiv
Gandhi. For the last ten years, there is
a network of TV through out of the coun-
try. More than 75 to 80 per cent of the
population in covered by the TV network.
And it has gone to the interior and rural
parts of the country.

Madam, another point is, as my senior
friend, Mr. Masodkar has suggested, what
are the measures of security for this media
because it has appeared in the press in
the month of March that Kashmir TV
was attacked and one person was killed
there. So, what are the security measures
that you are going to take? Are you going
to have a separate Police force or is the
media allowed to have a separate police
force? What measures are you going to
take?

Madam, I would have appreciated if we
had the Third World Corporation of media
on the lines of BBC. Of course, 3BC is
different because if it had been the Third
World Corporation, the present conflict
the Gulf would have been reported prom-
ptly. There should be some vision, there
should be some foresight while declaring
this Corporation. And I request lhat the
Government must consider this seriously.

Madam, the last point that I want to
make is that our neighbouring country-
Pakistan is going to borrow a satellite
from China. And some parts of the sate-
llite can be used by Pakistan also so that
the inter-continental programmes will be
visible not only in Pakistan but also in
India. So, when the international or inter-
continental programmes will be visible
through this TV, what measures are you
going to take in this regard?

Madam, we are having two channels. As
my friend has suggested, I would request
the Govenrment that the Second Channel
whether it is at Madras or Bombay or
any other place, if not totally, a major
part of it should be handed over to the
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State Governments or to the regional areas
so that these people can make better use
of it.

Madam, another point is that this audio-
visual media is very important in our
country. It plays a very major role. By
converting this into a Corporation, by way
of advertisements, by 2,000 A.D., Rs. 600
to Rs. 700 crores will be spent every year.
And this separate Board will have control
over all that money. That means, indirectly
the multinationals will control this Board.
So, I would like to ask the Government
as to what measures they are going to
take after having such a Corporation.

Madam, [ fully oppose this Bill which
has been brought without proper thought
given to it. This Bill is full of confusion.
It is not the autonomy of the Prasar
Bharati. It is the autonomy of confusion
in the Prasar Bharati Bill. With these ob-
servations, I oppose the Bill.

THE DEPUTY CHAIRMAN:  Shri
Vishvjit P. Singh I have allowed fifteen
minutes extra. But it does not mean that
all the fifteen minutes you will have.

SHRI VISHVIIT P. SINGH (Maharash-
tra): Madam, I will be very brief.

THE DEPUTY CHAIRMAN: 1 have
other names. Mr. Hashim is also there.

SHRI VISHVIIT P. SINGH: Madam, I
would like to start by quoting from Mr.
Marshal McLuhan's book, 'Understanding
Media'. In his book, he has said:

"Archimedes once said 'Give me a
place to stand and I will move the
world'. Now, he would have pointed to
our electronic media and said T will
stand on your eyes, your ears, your ner-
ves, your brain, and the world will
move in any tempo and pattern [
chose".

Madam, what is sought to be achieved
in this Bill is exactly this. Mr. Upendra
is going to sit on our eyes, on our ears,
on our nerves and on our train and im-
pose on us whatever he wants to. Let me
make it quite clear. If his intention was
real autonomy, he would have gone by

[5 SEP. 1990]

Bill 1990 278

the report of the Akash Bharati Com-
mittee. The Verghese Committee had made
two specific recommendations which are
not there in the Bill. It had made a re-
commendaiton that there should be a Con-
stitutional guarantee given. He had asked
for Constitutional guarantee and to make
it a statutory body. This is not there in
the Bill.

The Committee had also recommended
certain powers to be given to the Com-
plaints Board. Quasi-judicial powers were
recommended for the Complaints Board.
It was, to consist of four persons selected
by the Chief Justice of India. Powers of!
the civil courts, under the Civil Procedure
Code, were envisaged. Under the C.RP.C.
also. In the Bill which was introduced by
Mr. Advani in 1978, under clause 15, it
was envisaged that the Board would have
powers under the Code of Civil Procedure
while dealing with the corrilaints. These
powers given in clause 1 of the Bill
introduced by the previous Janata Govern-
ment have been diluted in the present Bill.
It gives no such powers.

This is a dilution. The Board is pro-
posed to be set up without giving any
powers to it. This is on pages 11 and 12.

Madam, there is one more problem
here. Powers of overseeing have been
given to the Parliamentary Committee.
Similar powers have been given to the
Broadcasting Council in regard to receiv-
ing of complaints. There is a duplication
of work. What are going to be the exact
powers? It is very vague. What would be
the powers of the Parliamentary Com-
mittee? What would the Parliamentary
Committee be doing? Would it have the
powers to enforce what it wants to, as
opposed to the Broadcasting Council, some-
thing like the Armeals Board as envisaged
in the earlier Bill.

I would go further. No autonomy is pos-
sible without fiscal autonomy, without
autonomy in terms of appointments. The
Minister has sought to dilute the nrovi-
sions, recommended by the Akash Bharati

mmittee and contained in the Akash
Bharati Bill introduced by the previous
Janata Government. This particular Bill
retains all powers in the hands of the
Government. In this connection, I would
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like to refer to sections 32 and 33. Sec-
tion 32 is in regard to the power to make
rules and section 33 is in regard to the
power to make regulations. The power to
make rules is vested in the Government.
The power to make regulations is vested
in the Corporation. I would like to know,
what is the difference between rules and
regulations? 1 do not see where the diffe-
rence is. It is exactly the same if you
read the clauses. I say, control is in the
hands of the Government. You say here
'any other matter which is required to
be, or may be, prescribed.. This is in
clause 32(1). Please also see clause 32,
sub-clause (c), (d) and (e). Sub-clause (c)
says: 'the control, restrictions and condi-
tions subject to which the Corporation may
appoint  officers.. .  "(d) the manner in
which and the conditions and restrictions
subject to which a Recruitment Board may
be established." So, this is kept with the
Goverment under the rules. And under
power to make regulations, rule 33 (c) and
(d) says:

(c) the methods of recruitment and
conditions of service of officers and
other employees of the Corporation...

(d) the remuneration and other condi-
tions of service..."

Later in the bottom of the proviso it
says:

"Provided that the regulations under
clause (c) or clause (d) shall be made
only with the prior approval of the
Central Government".

The Central Government has kept its stran-
glehold completely on the Corporation.
Even in clause 23(2) it says:

"Where the Corporation makes a
broadcast in pursuance of the direction
issued under sub-section (1), the fact
that such broadcast has been made in
pursuance of such direction may also be
announced along with such broadcast,
if the Corporation so desires."

There is no mandatory requirement as
was envisaged in the original Act or in the
Akash Bharati proviso. These provisions
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have been sought to be diluted. (Tune bell

rings). Yes, 1 would like to say categorically
that I support the suggestion made by Mr.
Masodkar as well as by other Members
from our side wherein it has been sug-
gested that this Bill should be sent to a
Joint Select Committee. I also support the -
amendment in regard to the provision
about the appointment of the Board itself.
It talks of the Chairman of the Rajya
Sabha and I feel it is definitely an insult
to the Chairman of the Rajya Sabha if
two nominees of the Government are to
overrule him. To get over the difficulty
we have to say that the hon. Speaker
should be the third member of the Board
along with the Chairman of the Press
Council.

I would like to quote at the end from
one of the editors of the Times of India
at the moment. He was talking on auto-
nomy for media in 1977. He had warned
at that time and had said:

"There is a widespread belief that
autonomy by itself would rid AIR and
Doordarshan of the stranglehold ' of
bureaucracy and make them immune to
political pressure and that it would help
to tap new talent. But even a cursory
glance at the newspaper and publish-
ing houses shows that everything depends
on what use is made of autonomy."

All this was written by Dileep Padgaon-
gar. The fact is that we have to change
our whole way of thinking. The inherent
conflicts between the interests of the masses
and political expediency will always remain.
It is how we resolve them that we will be
judged.

Therefore, Mr. Minister 1 urge upon you
to tend this Bill to a Joint Select Com-
mittee.

TyRaTafy @ FOHT AY, FIr TR
¥ A o

ot oty mimat (fargTe) : HrEEem,
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HIT g 771 F 297 A ) aferei wod
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THE DEPUTY CHAIRMAN:  Shri
Jagjit Singh Aurora, just five minutes 1
Will give you.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Madam Deputy Chairman, my
special thanks for permitting me to speak.
I rise to support the Prasar Bharati Bill
and congratulate the National Front Gov-
ernment for bringing it to the after
successfully piloting it in the Lok Sabha.

15 SEP. 1990 ]
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It is surprising that the Opposition
which was a partner for agreeing to this
Bill in the Lok Sabha, has decided that
this is a document in which everything is
wrong and that, therefore, it has to be
sent to a Select Committee of Rajya Sabha
to put it right. The number of days spent
in Lok Sabha, I think, were four, and
now to find that everything is wrong with
it, appears somewhat inconvincing. Maybe,
politically it is more covenient fo forget
or to get over what they had already
agreed to earlier.

The importance of the electronic media
in the present day cannot be overmpha-
sised. We are going through this Bill not
to point out the various failings that the
National Front has committed during the
period they have been in Government. Oui
aim really is to look at this Bill and to
see whether it achieves the autonomy that
we are keen that this Bill must have. It
one were to go into the performance of
the last Government for the last ten years
when it was in power, one gets more
than ever convinced that if it is going
to be ran for the well being of the public,
for the proper information of the public,
for the improvement of the public, educa-
tional and otherwise, it is necessary that
a Bill of this nature must be passed because
the misuse by the last Government for ten
years was horrendous. And the people who
suffered the most were the Punjabis and
the Sikhs. It is its misuse that had created
a situation in Punjab which has been
brewing for the last ten years, and BOW
it has become an intractable problem. So.
it is necessary that this Bill must be passed
by all right-thinking people. Any effort at
trying to delay it would be doing a great
deal of harm and mischief to the people
of India.
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I feel that the basic concept of this Bill
has everything to commend it. There may
be certain restrictions which may be un-
wanted at the moment. But one has to
realise that neither the Government nor
the new organisation has had any ex-
perience of working of an autonomous
electronic media. Maybe, we are erring on
the side of having more restrictions that
it would have been desirable in the end.
But you can never achieve perfection in
one step. Ho, 1 find that basically this Bill
is sound.

A certain amount of criticism has been
made about the selection of the Prasar
Bharati Committee. I am surprised at it
that because the selection committee for
selecting the key members of the Com-
mittee could not have consisted of people
more respected than the Vice-President,
the Chief Justice of the Supreme Court
and the President himself. In constitution
of the Committee it has been seen that
the Members of workers and engineers
and the staff have been included.

Similarly, the criticism about the
Broadcasting Council, [ think, is un-
called for. I find that possibly people
have not understood or misunderstood its
funclioning. It is really a committee
which would be accessible to the public.
The public shall come out with their
complaints and suggestions to it. Its job
is to shift those complaints and sugges-
tions and pass them on to the Prasar
Bharati Committee.

The inclusion of a Parliamentary Com-
mittee is innovative, and I consider it
extremely useful and a good idea be-
cause this would show that the final
control or judgement is going to rest
with Parliament and not with the Gov-
ernmeut itself. Therefore, it is up to
Parliament to see that the media fun-
ctions, the Prasar Bharati functions, pro-
perly, and if there are any failings and
shortcomings, these can put right.

So, I commend this Bill, and I do
hope that the Members of this House
would give this Bill a real chance and
let it work. If there are any changes to

[RAJYA SABHA ]
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be made, any amendments to be carried
out, those can be done later.

Thank you very much.

THE DEPUTY CHAIRMAN: Now,
the discussion is over. I would request I
the Minister to reply.

RE. ARREST AND RELEASE OF TWO
MEMBERS

SHRI KAHNU CHARAN LENKA
(Orissa): Madam, I would like to make
one submission.

Yesterday, I myself and Mr. Basudeb
Mohapatra, a Member of the House, had
been arrested at Bhubaneswar at 11 a.m.
and we had been released at 7 p.m. in
the evening. I doubt whether the infor-
mation has come to you. But we had
been obstructed on the way. We had to
come yesterday to Parliament to attend
Parliament for voting today, but we have
been obstructed. This is a question of
privilege of the House.

THE DEPUTY CHAIRMAN. You had
mentioned it to me in my chamber. 1 en-
quired from the Secretariat if they had
received any intimation. I was informed
and 1 have got a telex before me. The
Secretariat received the intimation at 11
a.m. today. It says about your arrest and
release, both. It says; "Hon. Chairman,
Rajya Sabha, New ' Delhi. INF DGP
Orissa, Cuttack, Special...." 1 don't
know what all. It says: "Reference this
Office WTMSG," some number, Sarva-
shri  Kanu Charan Lenka and Basudeb
Mohapatra, both MPs, Rajya Sabha, who
were arrested on 4]5-9-90 at 12 noon
have been released on PR bond, the same
day at 6.20 p.m. from Khandagari Police
Station."

SHRI KAHNU CHARAN LENKA:
Madam, this is not correct that we have
been released on PR bond.

1

THE DEPUTY CHAIRMAN: OK.,
but this is the information which came
and I have read it out.

SHRI BASUDEB MOHAPATRA
(Orissa): We have been released uncon-
ditionally.



